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CRIMINAL LAW AMENDMENT (AMEND- . 
ING) BILL 

AS PASSED BY RAJYA SABHA 

[English] 

MR. ~HAIRMAN: Now, we take up ~em 
no. 8. Shri Multi Mohammad Sayeed. 

THE MINISTER OF HOME AFFAIRS 
(SHRI MUFTI MOHAMMAD SAYEED): Sir, 
I beg to move: 

''That the Bill to amend Criminal Law 
Amendment Act, 1961. as passed by 
Rajya Sabha, be taken into considera-
tion-. 

Sir, the publication of correct maps of 
the country is a matter of nalional concern as 
depiction of incorrect boundaries of the 
country amounts to indirectly questioning 
the frontiers of India and the terr~orial integ' 
rity of the country. Any tendency/action on 
the part of anybody to question the territorial 
integr~y and frontiers of the countrY has to be 
curbed and stringent action IS required to be 
taken to discourage other persons Irom 
induiging in such activities. Government is 
keen to ensure that on'y co"",..t maps of the 
country are published. 

16.10 hrs. 

[SHRI VAKKOM PURUSHOTHAMAN in 
the Chailj 

Several measures were taken in the 
past for this purpose. In 1966, instructions 
and guidelines were issued to the State 
GovernmentslUnion Territory Administra· 
tions to see that publishers get their maps 
vetted in advance by the Survey of India who 
publishes the authentic maps of the country. 
It was decided later that the Survery of India 
would make available on free sale basis the 
outline maps of various scales which the 
publishers could utilise as base. In such 
cases, it would not be necessary to get the 

maps scrutinised by the Survey of India 
before publication. Where maps were to be 
prepared on scales different lrom those on 
which outline maps were made available by 
the Survey of India, the publishers were 
required to get them vetted before publica-
tion. In sp~e of these measures, instances of 
incorrect depiction of external boundaries of 
India by private agencies and newspapers 
continued to come to r,otice. It was not found 
leasible to take action under the existing law 
unless it was proved that a wrong map was 
published in a manner which was or was 
likely to be prejudical to the interests 01 the 
safety and secur~y of India or that mala fide 
intention was involved. 

During discussion in this House on 21 st 
August, 1987 some hon. members had 
pointed out that publication of a wrong map 
of India was taking place frequently. Hon. 
members had also desired that the Govern-
ment adopt some loolproof provisions or 
arrangements to curb such publications in 
future and consider having a law to enable 
the Government to take action against per-
sons publishing wrong maps of the country. 
At that time, the House was assured that if 
the legal provisions were not sufficient 
enough to take deterrent action against those 
who distorted the maps of our country, the 
Government was willing to review the whole 
thing and come forward to this House w~h a 
view to taking stnngent action against them. 

In Rajya Sabha, the Bill was supported 
by all section of the House and was passed 
w~hout any amendment. 

With these words, I commend the Bill lor 
consideration of the House. 

MR. CHAIRMAN: Motion moved: 

"That the Bill to amend Criminal Law 
Amendment Act, 196t, as passed by 
Rajya Sabha, be taken into considera-
tion." 

SHRI P. CHIDAMBARAM (Sivaganga): 
Mr. Chairman, Sir, we welcome this Bill and 
we support this Bill. Sir, I only wish that the 



565 Cr. Law Amend. CHAllRA 8,1912 (SAKA) (Amending) BiR 566 

Home Minister had, in his opening remarks, 
mentioned that the Bill was prepared by the 
previous Government and approved during 
the tenure of the previous Government. That 
is why, this received unanimous support in 
Rajya Sabha and I am sure, this will receive 
unanimous support in this House. We think, 
this is a wholesome measure. This casts 
strict liability on those who publish maps. 
They cannot escape under technical de· 
fence. Whoever publishes a map which is 
not in conformity w~h the rnap of India pub-
lished by the Survey of India is now liable to 
be punished. This was a measure which was 
contemplated, prepared and drafted by the 
previous Government and I am glad that the 
new Government though ~ fit to introduce ~ 
in the same manner as we had approved it. 

We support this Bill. 

SHRI JAGDEEP DHANKHAR 
(Jhunjhunu): Mr. Chairman, ~ is a non-
controversial Bill. I am qu~e sure the credit 
goes to the earlier Government also. illS a 
timely Bill. The incidence of misrepresenta-
tion of our boundaries was on the increase. 
Now, there is a defin~e provision in the Bill 
whereby punishment could be meted out to 
the persons who are engaged in such mis· 
chief. 

Map symbolises the sovereJgnrty, unrty 
and integrity of a country and its misrepre-
sentatior. ,S a serious mailer. Earlier, there 
was no definite provision in the existing 
criminal laws whereby the author~ies could 
proceed in a categorical manner against the 
defautters. 

I need not take much of the time here. 
But there are several instance, in the chang-
Ing polrtical complexion, where extensIve 
publications are coming out, misrepresent· 
ing our boundaries over one area or the 
other. This is happening overseas also and 
I am quite sure the Government will act very 
vigilantly by taking diplomatic manoeuvres 
and initiatives to see that overseas publica-
tions also do not mIsrepresent our bounda-
ries. I wholeheartedly support this Bill. 

MR. CHAIRMAN: Order please. I have 
no objection to your talk. But the sound 
should not reaCh the Chair and cause distur-
bance to others. 

SHRI JAGDEEP DHANKHAR: I wholly 
agree wrth my brother Shri Chidambaram 
and I give him the fullest congratulations that 
rt was his Government which mooted the 
idea though after many decades. 

[Translation] 

SHRI GUMAN MAL LODHA (Pali): Mr. 
Chairman, Sir, while extending my whole-
hearted support to the Bill I would like to 
remind my colleagues in the Opposition that 
merely making an amendment, in principle, 
regarding the map of India would not be 
much useful. According to it, the publication 
of a distorted map of India is being made a 
punishable offence. The present Govern-
ment is going to make an amendment in 
section 2 of the Act to provide that any 
person who has incorrectly depicted the 
external boundaries of India would be pun-
ished, but mere distortion of the map will not 
be an offence. At the time of chinese inva-
sIon when thousands of miles of ourtermory 
had been occupIed by the Chi,.a. the Con-
gress Government was in power at the centre 
and they had pledged here in the House that 
every inch of IndIan terr~ory which has been 
unauthorisedly occupied by China would be 
taken back. But even today the areas like 
Mansarovar lake, a part of Tibet and Aksai 
Chin, where Major Saitan Singh and thou-
sands of other soldiers had laid down their 
lives, continue to be under the unauthorised 
occupation of China. Therefore, I would like 
to say to the hon. Members of the Congress 
party that mere a provision on thi> paper will 
not do. We should take back our land for 
which our brave soldiers had shed their 
blood and sacrHiced their lives. The depic-
tion of Indian map with all that territory which 
includes Mansrovar, nbet and Aksai Chin 
etc. will make it a complete map of India and 
restore rts all grace and greatness as the 
Greater India. We used to recite the follow-
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ing lines in her praise-

"Mansrovar jheel jahan hai, chandan 
ka van hai nyara, 
Aisa pyara desh hamara, sari duniya 
se hai nyara." 

India should once again have its sover-
eignty over all ~s parts. For this purpose I 
would like to request allthe hon. Members of 
both the Houses of Parliament to work for 
this objective. While passing this amend-
ment Members of all the political parties 
should express political will that the forcibly 
occupied territory would be taken back and 
a complete map of India would be depicted 
again. 

The Section 2 of the Amendment Bill 
says that whoever questions the territorial 
integr~y or frontiers of India in a manner 
which is or is likely to be, prejudicial to the 
interests of the safety or security of India, 
shall be punishable .............. ." 

However I regretto say that while bringing an 
amendment the hon. Minister must have 
taken note of the original provision made 
under section 2 of the parent act which 
initially provided the punishment for a period 
of three years but the proposed Amendment 
has brocght it down to six months which is 
quite insufficient. I would not like to involve 
myseH in this controversy but would like to 
take the Bill in its true spirit to say that 
whoever questions the sovereignty of the 
country should be given deterrent punish-
ment. 

With these words. I wholeheartedly 
support this Amending Bill. 

[ Translation] 

SHRI AMAL DATTA (Diamond Har-
bour); This Bill is amending an Act which 
was passed in 1961. The 1961 Act has 
certain provisions regarding cartographic 
war, making claim of some other country's 

territory or questioning the sovereignty or 
territorial integrity of a country. That Bill 
made an offence of a visible representation 
amongst other things, questioning the terri-
torial integrity of frontiers of India in a manner 
which is or is likely to be prejudicial to the 
interests and safety and security of India and 
that offence was punishable by imprison-
ment would could extend to a term of three 
years. This was happening. This was there 
and in spite of that various maps were being 
published in India and abroad and circulated 
in India the maps that were published abroad 
which did not represent the actual territory of 
India as published by the Survey of India-
the claim of the Government of India regard-
ing the territory of the people of India. What 
was happening? Even in spite of this provi-
sion being there in the law, why was it 
necessary to bring anothe' Act? This is a 
question about which, I think, the hon. Min-
ister should have told something. We have 
not been made any wiser. The other thing is; 
how will this make it possibieto punish those 
who are questioning the integrity of India by 
some kind of a cartographic war? Will it 
make more possible to do so by punishment 
for an offence whose punishment is much 
lesser. Previously, that was three year and 
this is only for six months. What was the 
Immediate cause of bringing forward this 
Bill? It was actually brought forward on first 
August 1989. It was first introduced in the 
Rawa Sabha on that date as per the Bill. 

Now, I will try to go through the paper 
clippings which are practically the only re-
sources available in the library. I found that 
In 1987, there were several publications; 
there were several maps, maps published 
by the Newsweek two or three times in the 
same year which showed a part of the terri-
tory of India as once belonging to China; 
second time the same territory belonging to 
Pakistan. Further, one map on Bangladesh 
published by some very well known pub-
lisher in India also showed part of India 
belonging to Bangladesh Export Processing 
Zone. They were advertising through a map. 
In that map, part 01 the territory of India was 
given over to China or Pakistan. This is what 
happened. Finally, what extracted a promise 
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from the then Home Minister S. Buta Singh 
was a publication by the Tamil NaduGovern-
ment which also showed part of India as 
China's terrttory. So, the then Member Shri 
B.S.Ramoowalia belonging to the Akali Dal 
Party brought tt to the attention of the Home 
Minister and the Home Minister promised-
this incident happened in August 1987--that 
he would soon bring lorward a Bill to redress 
the sttuation ilthe existing punishments were 
notstillenough, ilthe existing penattieswere 
not good enough. I do not know whether 
somebody really applied his mind to see 
whether the existing penaRles were good 
enough, still enough or not. But this Bill has 
been broughllorward. We support it. It is not 
that we are opposing it. We are supporting it. 
But the point is: may be in that particular 
Clause something more could have been 
added if something more was needed. That 
Clause was comprehensive enough to pun-
ish anybody who questioned the territorial 
integrtty of India by means 01 a map. A map 
is a visible representation. That is possibly 
known. But this is an addition which may 
create some difficutties in course 01 time 
because one inllicts lesser punishment than 
the other. 

There is, of course, some certainty added 
because althe question: What is the territory 
of India? This is linally concluded by the map 
published by the Survey of India. II that 
exprassion had been given to that particular 
S4IdiDn, • would have been enough. A map 
which ill published by the Survey of India is 
final. II anybody questions the integrity of 
that \8Iritory of India. he is making a visible 
misrepresentation. He is questioning the 
inlegrily 01 India. But this has not been done. 
What I would like to know is whether the 
Gcwemmant has in fact taken aClion right 
from .1961 when the Criminal law Amend-
ment Bill was passed and made this kind of 
cartDgraphicwarapunishableoffence. From 
that time II now, has the Government actu-
aMy prosecuted anybody? Has it been at all 
used? Probably, the ansiNer is 'no'. (lnte,· 
rupfions) 

SHRISONTOSH MOHAN DEV (Tripura 
w..t): Who ia he to answer for the Govem-
ment? 

SHRI AMAL DATTA (Diamond Har-
bour): Somebody said so because they 
were In Government. Some 01 you will know 
beller than the present Home Minister. The 
law has been changed. It is all right. But the 
Government has to answer to the House by 
taking some more a<;tion dnd by being more 
vigilant. It is only when somebody else points 
out to the Government that so and so has 
published a map which give up part of the 
territory to Pakista~ or gives a part 01 the 
territory to China, only then the Government 
wakes up and makes a statement in the 
House and then takes two years to bring a 
Bill. This is the kind 01 patriotism or a sense 
01 duty of the Government ttseil, 01 the pre-
vious Government. So, they have protected 
to the !)est 01 their abiltty the sovereignly. II 
is now lor our Government, to which we 
support, to do so. 

SHRI SONTOSH MOHAN DEV: Our 
Government? 

SHRI AMAl DATTA: The Govemment 
which we support'. I have corrected myself. 

Another thing which occurs to me in this 
connection, is that many of these maps are 
published abroad, in the_Newsweek or some 
other journal which has a circulation in India. 
Now some maps have been published in 
Moscow and have come. And in somepartia-
mentary discussion, Mr. Ajit Singh had 
pointedoutthat Mr. Go<bachev readily agreed 
to correct the map of India published in Ihe 
USSR. He said "As soon as he goes back, he 
will see to it that the map is corrected." But 
the then Prime Minister refused to lake up 
this matter with USSR Government. Ha had 
.criticised it and found it in the press pub-
lished about the inaClion of the Prime Minis-
ter in India. Now there have been inaction 
not only of the Prime Minister but 01 the entire 
Governmentlhroughoutthisperiod. There is 
no point in changing the law when the Gov-
ernment is not going to act on thai law. 
Nobody has been prosecuted. No Gowm-
ment has been questioned. Can the Ministry 
tell us whether any Government has been 
qUlIstioned--the US Government or which-
ever Government had published it or which-
ever country has published it. They we ... 
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responsible 10 see that the territorial integrity 
of India is not questioned by publications of 
our country. Have you lodged any protest? 
What has been the response to the protest? 
We would lie. to know these things. Other-
wise, what is the point in waiting the time of 
this House by bringing such bills which will 
never be put to any use? My question is very 
simple. We are all ready to support the 
Govemment in maintaining the terrrtorial 
sovereignty-aithough this didnot come from 
the previous Government. Territorial integ-
rity must be protected not only in the map but 
in actualtty also and in fact, on the grounds 
also. But we must also see that the Govern-
ment acts. We must prompt the Government 
to act. We must make the Government a'c-
countable in this House in respect of the 
maintenance, the attitude and the terrttorial 
integrtty of India, in map also. They must 
report to the House and, if necessary, the 
Government must set up a separate section 
for that. A person must be appointed to look 
at all the maps and report. And the Govern-
ment should report about the action taken on 
this. Otherwise, there is no point in unneces-
sarily burdening the law books of this coun-
try. So, we support the Bill. But we ask the 
Government to act, to be vigilant and also to 
report to the House whenever this thing 
happens, whatever action they have taken 
and what is the response of the Government. 

MR. CHAIRMAN: Now a statement by 
the hon. Deputy Prime Minister regarding 
the Jute Price Policy. 

11.211 hr •• 

STATEMENT REGARDING PRICE 
POLICY FRO RAW JUTE FOR THE 

1990-91 SEASON. 

(Translation) 

THE DEPUTY PRIME MINISTER AND 
THE MINISTER OF AGRICULTURE (SHRI 
DEVILAl): The Government of India has 

fixed the minimum support price for TD-5 
grede err jute in Assam for the 1990-91 sea-
son • AI. 320 per quintal. This marks an 
i~errRs.250verthepricefixedfortha 
Iaet,....lhacorresponding prices forothar 
g ..... err raw jute shall be fixed by the Juta 
Comm_ionar of India, Ministry of Textiles, 
in tha light of normal market price differan-
tials. 

We are confident that the Minimum 
Support Prices will enthuse the farmers 10 
continue to step up the production of raw 
jute. 

ThaJute Corporation of India wm under-
take price support operations as and whan 
required. The Corporation would take tts 
decisions in respect of jute transactions on a 
commercial basis and make tts purchases 
from the cultivators at the prices that my be 
warranted by the prevailing market condi-
tions, but in no case below the minimum 
support price. 

16.30 hrs 

CRIMINAL LAW AMENDMENT 
(AMENDING) Blll-CON1D. 

[Eng/ish) 

SHRI P.C.THOMAS (Mwanupurzha): 
Sir, I am supportil'g this Bm whole-heartadly. 
It is quite relieving at Ibis stage that a Bill of 
this nature has been brought befora tha 
House. Secessionist activrties are increas-
ing in some of our borders. At this stage any 
kind of publication against the recognised 
publication as per the Survey of India should 
be very seriously dealt wrth. In fact it is not 
only tha publishers, but also the person who 
are behind them should be booked in such 
casas. I am afraid, though this amendment is 
good enough 10 catch hold of persons who 
are directly responsible for such publica-
tions, It is not enough to catch thosa persons 
who ara actually responsible and who are 
actuafly behind the publication. In many a 
case _ find that person who are raapon-
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sible are not coming within the definHion of 
the persons who are the actual publishers. 

I have also moved an amendment to 
this Bill. I am not speai,ing on the amend· 
ment, but I would like to say that the power of 
prosecution is given to the Government. 
Why H CO'Tles to the notice of any citizen of 
India, it must be within his power to go 
dlrectly to a court of law and lodge a case 
..... euch a person. 

As has already been said, the punish-
ment sought to be given is too low. I would 
think that a punishment which IS deterrent 
and also a punishment, the minimum extent 
of which is to be specifically mentioned. 

When we are going to pass such a law 
at this stage, I am reminded of a statement 
which was made by one of our leaders In 
Kerala, belonging to the Left Democratic 
Front. I am not accusing him. At one stage 
when the country was In real dilficun,es, 
when there was a war with China in 1962, a 
piece of land was descnbed by one of our 
eminent leaders as a piece of land whICh 
China says as theirs and which we say as 
ours. Such type of misunderstandings should 
not be there-Leave alone with leader-
even wHh any person. Lelthere be a Bill and 
let there be a law in which the boundaries of 
India are well defined. The boundaries of 
India cannot be changed at the will of any' 
person and it cannot be changed by the 
invasion of anybody from outside or even by 
the actions of secessionists orterrorists from 
any portion of India. 

[Translation) 

SHRI TEJ NARAYAN SINGH (Buxar): 
Mr. Chainman, Sir, I support this Bill and 
would like to say that such a Bill was a must 
for the safety of our territorial integrity. me 
enactment of law creates a fear in the minds 
of those who do not abidE: by law. However, 
iI is altogether a cIIIerent thing that there are 
law abiding citizens who are always ready to 
sacrHice any thing for the security of their 
country even n a law to that effect has been 
or has not been enacted. There are certain 

people who do not bother about the, security 
ofthecountry and wHh thalthing in view, this 
bill, which was necessary has been brought. 
The map of the country should depict the 
original boundaries 01 the country as they 
were at the time of partition. Indian terrHory 
occupied by the China should also be shown 
as the part of our territory. II anyone shows 
the aforesaid land in the mapof China, he will 
be guiity and action should be taken against 
him. And H any foreigner publishes a wrong 
map of India, action should be taken against 
him as per the provisions of law and in case 
an Indian citizen depicts a distorted map of 
India, action should be taken against such 
person. II legal action is not taken in such 
cases, it would lead to lawlessness. There-
lore. this Bill is in the interest of the country. 
With these words I welcome the Bill. 

[English) 

THE MINISTER OF HOME AFFAIRS 
(SHRI MUFTI MOHAMMAD SAYEED): Sir, 
Shri Amal Datta has pointed out that the 
Government should be very serious in taking 
actIOn and asked what was the necessity in 
bringing this amendment. 

Sir, according to Section 2 of Criminal 
Law Amendment Act, 1961, 

"Whoever by words either spoken or 
written or by signs, by visible represen-
tation integrity or frontiers of India in a 
manner which is, or is likely to be preju-
dicial to the interests of the safety or 
security of India, shall be punishable 
with imprisonment for a terms which 
may extend to three years or wHh fine or 
with both" 

"In order to constitute an offence under 
the above provision of law, the following 
conditions are to be fullilled i.e. territorial 
integrity and frontiers of India are ques-
tioned: 

(1) by visible representation or sign or 
words wrHten or spoken; 

(2) it is done in such a manner which is 
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the last two yealS, which is not in 
conformity with the maps of India 
as published by the Survey of 
India. shall be punishable with 
imprisonment which may extend 
to two years and with fine" (3) 

[Sh. Mufti Mohammad Sayeed] 

likely to be prejudicial to the interests of the 
safety and security of India." 

So. Sir. it was very difficult to prove any 
person or any publisher who publishes a 
wrong map of India that he has done that with 
a mala fide intention or rather harming the 
territorial integrity of fndia. And so, this 
amendment was suggested, whereby no 
private citizen can make any complaint. Under 
Sub-sec1ion 3 of the act, no court shall take 
cognisance of the offences punishable un-
der Sub-section 2. excepting on a complaint 
make by the Government, 

Regarding the suggestion made by Shri 
Amal Datta that whenever such wrong maps 
are published, there should be some agency 
which should look onto the matter and take 
necessary steps, I have nothong to add. 

MR. CHAIRMAN: The question is: 

"That tha Bill to amend Criminal 
Law Amendment Act, 1961, as 
passed by RalYa Sabha. be taken 
into consideration". 

The motion was adoptpd 

MR. CHAIRMAN: Now. the House snail 
take up Clause-by-Clause consideration of 
the Bill. 

Clause 2-

(Amendment of Section·2) 

MR. CHAIRMAN: There are amend· 
ments to Clause 2. 

SHRI GIRDHARI LAL BHARGAVA 
(Jaipur): Sir, I beg to move: 

Page 1,-

for lines 8 to I 1. subslitute 

.. (2) Whoever publishes a map 
of India or has publisha9 during 

SHRI NATHU SINGH (Oausa): Sir, 
beg to move: 

Page 1, hnes 10 t.o 11,-

for "six months" substitute "one 
year" (4) 

SHRI P.C. THOMAS (Muvatlupuzha): 
Sir, I beg to move: 

page I" 

omit Irnes 12 to 14. (5) 

[ Translation] 

SHRI GIRDHARI LAL BHARGAVA 
(Jaipur): Mr Chairman, Sir, I wouid like to 
make the follOWing Amendment in ,t· 

[English) 

"Whoever published a map of India or 
has published durtng the last two years, 
which is not In conformity with the maps of 
India as published by the Survey of India. 
shall be punishable with imprisonment which 
may extend to two years and with fine.' 

[ Translation] 

It means that period of imprisonment 
should be extended from six months to two 
years. The Bill contains the expression 
'imprisonment or with fine' which means 
there will be either six months imprisonment 
or fine. It again means that the offender will 
not punished with imprisonment but only 
with fine. I would like to suggest thatthe term 
'six months' imprisonment should be substi-
tuted by 1wo years imprisonment' and the 
words' or wrth fine' be substituted by 'and 
with fine'. The persons involved in such 
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SHRI P.C.THOMAS: I am not adding 
anything. My only amendment is that Clause 
3 should be deleted so that the right to 
prosecute will not be limited to the Govern· 
ment. Even a privale penon should get an 
opportunity to bring the offence to the notice 
of the Court and prosecute. 

MR. CHAIRMAN: Mr. Minister, have 
you got to say anything? 

SHRI MUFTI MOHAMMAD SAYEEO: 
Sir, I oppose all the amendm",.b. 

MR. CHAIRMAN: Mr. Girdhari Lal 
Bhe!gaYa, are you preSSing your amend-"**' The Minister has already opposed 
your emIIIdments. 

[TI8IISIIIfion) 

SHRI GIRDHARI LAL BHARGAVA: I 
raquest the Government to accept the 
~ments or else I will have to withdraw 
them. I am apart oltha Government and had 
submitted these things, with your permis-
sion. I wm make only those submissions, 
which would satisfy the Government. 

[English) 

MR. CHAIRMAN: Has Shri GirdharlLal 
Bhargava the leave of the House to withdraw 
his amendment? 

MANY HON. MEMBERS: Yes. 

The amendment No.3 was, by leave, 
withdrawn 

MR. CHAIRMAN: Mr. Nathu Singh. 

;-iATHU SINGH: I seek leave of 
.se to withdraw my amendment. 

MR. CHAIRMAN: Has Mr. Nathu Singh 
the leave of the House to withdraw his 
amendment? 

MANY HON. MEMBERS: Yes. 

Amendmtltlt No.4 was, by leav'!, with-
drawn 

MR. CHAIRMAN: Mr. P.C.Thomas. 

SHRI P.C. THOMAS: I must hear some-
thing from the Home Minister for me to 
withdraw my amendment. The Home Minis-
ter is not saying any reason as to why he is 
opposing the amendment. Hthe reason which 
he gives is convincing to me. I may withdraw. 

SHRI MUFTI MOHAMMAD SAYEED: I 
request the hon. Member to withdraw his 
amendment. 

SHRIP.C.THOMAS: Iseekleaveolthe 
House to withdraw my amendment. 

MR. CHAIRMAN: Has Shri P.C. Thomas 
the leave of the House to withdraw his 
amendment. 

Amendment No.5 was, by leave, 
withdrawn 

MR.CHAIRMAN: The question is: 

"That Clause 2 stand part of the Bill" 

The motion was adopted 

Clause 2 was added to the BiN 

Clause 1-

(Short title) 

Amendment made 

Page 1,line4,-

for "1989" substitute "1990" (1) 

(Shri Mufti Mohammad Sayeed) 

MR. CHAIRMAN: The question is: 

"That Clause I, as amended, stand part 
of the Bill". . 

The motion was adopted 

C/au .. " u amended, was added fa the 
Bill 
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Enacting Formula 

Amendment made 

Page 1,linel.-

for "fortieth" substitute "Forty-first" 
(2) 

(Shri Mufti Mohammad Sayeed) 

MR. CHAIRMAN: The question is: 

"thAt the En~cting Formula, as 
amended, stand part of the B,II" 

The motion was adopted 

The Enacting Formula. as amended. was 
added to the Bill 

MR. CHAIRMAN: The question is: 

"Thalthe long Title stand part of the 
Bill". 
The motion was adopted 

The long Title was added to the BHI 

SHRIMUFTIMOHAMMADSAYEED: I 
beg to move: 

"That the Bill, as amended, be 
passed." 

MR. CHAIRMAN: The question is: 

"That the Bill. as amended, be 
passed." 

The motion was adopted 

16.32 hrs. 

[English) 

STATEMENT ON ESCAPE OF DETENUES 
FROM THE SRINAGAR CENTRAL ,IAIL 

ON 28TH MARCH. 1990 

THE MINISTER OF HOME AFF,' !RS 
(SHRI MUFTI MOHAMMAD SAYEED): Sir, 
In I8SpOf1SII to the anxiety expressed by the 

Hon'ble Member during the zero hour in 
regard to the incident of iail break in Kashmir 
I wish to inform the House that ~ has been 
reported by the Government of Jammu & 
Kashm ir thai in the early hours of 28Ih 
March, 12 delMues escaped from Central 
Jail. Srinaglf. 

All th_ detenues were housed in a 
special barrack meant for high-risk security 
prisoners. It is learnt that thay broke open an 
iron wire net and. subsequently, scale down 
the iail wall by use of an improvised ladder. 
The security forces in five sentry posts as 
well as the Watch Tower olthe Jail could nat 
detect the escape. The headquarters 01 • 
BSF Company besides their two platoons 
were deployed on secur~y duty in the JaI. 

Most of the 12 escapees are known 
JKLF activists and PaklPOK-trained mili-
tants who were under detention under the 
State Public Safety Act (PSA). Nine of them 
were residents of borderdistricla of Kupwara 
and Baramullah. Among thoaewhoescaped 
are Khurshid Ahmed ChaIIcoo and Abdul 
Rasheed Jalla who were knawnto be guides 
for taking Kashmiri youth acroias the border 
for arms training. Another ascapee. Nissar 
Ahmed PauJ •. is a dischargedJKPConstabie. 
who was arrested for subversive activ~ies. 
The particulars of escapees are: 

(i) Nissar Ahmed Paul. Sio Abdul 
Rashid. 

(ii) Khurshid Ahmed Chalkoo. SIo Ali 
Mohammad of Uri. 

(iii) Majez Bhat. S/o Fozdar Bhat. 

(iv) Bashir Ahmed S/o Ahmed 

(v) Azad Khan S/o Alia Khan 

(vi) Abdul Rashid Sheikh S/o Ghulam 
Ahmed Sheikh. 

(vii) Ghulam Rasool Shah SIo Ghulam 
Mohd. 

(vii) Gulam Nabi Lone SIo Lata M0-
hammad Subhan. 


